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In The Central Admnisfrative Tribuna! 
GUWAHATI BENCH : GUWAHATI 

.ORDER SHEET 
APPLICATION NO. / 	 OF 19 

L&AJ 
Appl ant(s) 

Respoftdent(s) 	. 

e7Advcate for Applicant(s) 	 C 

. 	/ 
Advocate for Respondent(s) 

KVc. 

Neof the Registry 	 Order of the Tribuna 

Present 	: 	Hon'ble 	Sri 	D.C.Verma, 
Member (J),. 

Mr. A K Roy, learned counsel for 

the applicant and Dr. B.P Todi, 

larned counsel for the Kendriya 

Vidyalaya Sangathan. 

Issue notice to the respondents 
• 	 as to. why the application shall not be 

admitted. Returanable on 21.6.2000. 

Written statement to be filed within 

two weeks. Endeaver will be made to * 	 . 	

dispose of the matter on that date. 7 . 
• 	

List on 21.6.2000 for written 

statement. and further orders. 	f 
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0.A. 182/2000 

Dater_I 	
:: 	

Order of the Tribuna' 

L2.7.00 Present Hon'ble Mr.S Biswas, 
Administrative Memb er.. 

None for the respondents. Ms P. 

Baruah on behalf of. Dr.BP. Todi, 

learne.d counsel for KVS seeks for 

adjournment. 
The case is adjourned id dsted 

for admission on 2.8.00. 

Member (A) 
rnk 	 . 	. 	

• 	 ;.. 	 •. 	.1 

Present Hon'ble Justice D.N.Chodhury, 

Vice-Chairman. 

Heard "1r. A.K.Roy, learned counsel for 

the applicant. 

Application is admitted. No further 
notice need be issued. Call for the records. 

List on 1.11.2000 for further orders:. 

Vice-Chairman 
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Four weeks time is allowed to the 

respondents to file.written statement. 
on the prayer of Dr B.P.Todi, learned-
counsel for KVS. 	 - 

List on 30.11 .2000 for order. 

10 
	 Vice-Chairman 



9~ O.A. 182/2000 

Notes of the, Regiry 	ate L 	Ordterof the Trihuaa 

 

30.11 .00 It has been stated that written state-

rnent has already been filed. 

List on 30.3.2001 for hearing. The 

applicant may file rejoinder, if an y  in 
the meantime. 

Vice-Chairman 
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3udg.ment pronounei in the open couro Kept 

in eeparata sheets. The applisntiofl j8 al•id 

in terms of the orders, No orders 39 to costs. 
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CENTRAL ADMINISTRATIVE TRIBuNAL 

GUWAHTI BENCH 

O.A./X. 	. . 	 of 2000. 

25-6-2001. DATE OF DECISION 

Shri Pradip Kumar Sa.3Jcia 	
APPLICJT(5) 

Sri 3,,C*Dutta Roy 	
AD\CA1' io THE: APPLICANT(S) 

VERSUS - 

Unjor of IndIa &Ors 	 - 	
RESPCTDETT(C) 

i • Sama. 	
ADVOC'I 	OR THi 
RESPONDENTS. 

THE HON t BLE 
MR JUSTICE D.N.CH0jy VICE CHAiRMj. 

THE J41 MRK.K.SHAP 
	ADMINISTRATrIE MEMBRR 

1. t'ethex Reporters of local papers may be allowed to see the judgment ? 
2 To he re±erred to the Rporter or not ? 

hther their Lordships wish to see the fair copy of the judgment ? 

ether the judgment is to be circulated to the other 
Benches ? 

Judgment delivered by Hon 'ble Admn.Member. 

F! 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.182 of 2000. 

Date of Order : This the 25th Day of June,2001. 

The ble Mr Justice D.N.Chowdhury,Vjce-Chajrman. 

The Hon 'ble rr K1z.Sharma, Administrative Member. 

Shri Pradip Kumar Saikia, 
Son of Shri Khogeswar Saikia 
Vii]. & P.O. Bongal Gaon via Dergaon, 
District Golaghat (Assarn) 	 . . . Applicant 

By Advocate Sri. S.C.Dutta Roy. 

- Versus - 

Union of India, 
represerited by. the Commissioner, 
}Ceridriya Vidyalaya Sangathan, 
18, Institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi1, 

The Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Guwahati. Regional Office, 
Maiigaon, Guwahati-12. 

The Principal, 
Kendriya Vidyalaya, O.N.G.C., 
Jorhat. 	 • . . Respondents. 

By Advocate Sri S.Sarma. 

OR D E R 

K .K • SHARMA, ADMN .MEMBER, 

By this O.A. under Section 19 of the Administra-

tive Tribunals Act, 1985 the applicant claims revised 

pay scale with effect from 1.1.1996. The second relief 

claimed by the applicant is the salary for the period 

of school vacations from the year 1992. 

2. 	The applicant is an employee of the Kendriya 

Vidyalaya. He joined as a Teacher in Kendriya Vidyalaya, 

O..NG.C.,Jorhat on 26.7.1991 on part time basis. As per 

the conditions laid down the applicant was entitled to 

75% of the basic pay given to regular teacher which was 

. C (,• iJ 	 con td • .2 
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s.14OO/- per month. There was a revision of pay of 

teachers with effect from 1.1.1996 and the basic pay of 

.1400/- for teacher was raised to Rs.500/- per month. 

The applicant claims that with effect from 1.1.96 he is 

entitled to 75% of the basic pay of Rs.5500/-. The applicant 

submitted 3 representations dated 9.3.98, 17.2.99 and 

9.4.99 but the authorities failed to give any reply to 

the representations. The applicant anticipating termination 

from service approached the Hon'ble Gauhati High Court 

in Civil Rule No.517/92 and by order dated 16.3.92 the 

respondents were restrained from terminating the services 

of the applicant. Accordingly the applicant is in continuous 

service with effect from 26.7.1991. It is stated that 

similarly situated teachers working in Kendriya Vidyalaya 

Tezpur No.1 and II are being paid salary in the revised 

scale with effect from 1.1.96. The applicant is also not 

being paid the salary for the vacation period ever since 

he joined the service. Similarly situated, teachers of the 

North astern'Region are being paid salary during the 

vacation period. The Kendriya Vidyalaya Ad Hoc Teachers' 

Association approached Gauhati High Court in Civil Rule 

No.1526/92 assailing non payment of salary during vacation 

period to the members of the Association. The High Court 

directed the Kendriya Vidyalaya authorities to pay the 

salary for the vacation period from December 1992 • Similar 

direction was given by the Gauhati. High Court in Misc .Case 

No.1022/93 in Civil Rule No..646/92 dated 25.1.94. Following 

the aforesaid decisions the respondents are paying summer 

vacation salary to the members of the teachers Association 

who approached the High Court but as the applicant did 

not approach the High Court he is being deprived of this 

contd..3 
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benefit. The applicants representation dated 17.2.99 

was forwarded by the Principal, Ky, O.N.G.0 with reco-

mmendation (as per Annexure-Dof the O.A). The Principal 

has mentioned that the other teachers are getting vacation 

period salary. 

3 • 	We have heard Mr S.0 .Dutta Roy, learned counsel 

for the applicant. The respondents have filed their 

written statement. Mr S.Sarma, learned counsel who appeared 

on behalf of the respondents submitted that the payment 

to part time teachers is consolidated, one and was 75% 

of the pay admissible to a regular employee at that time. 

The system of engaging part time teachers has since been 

dIscontinued from 1994. The claim of the applicant for 

revision of scale with effect from 1.1.96 is not in order. 

it has also been submitted that the applicant applied 

for regular appointment under the scheme framed by the 

i<vs approved by the High Court on 13.9.94 . The applicant 

also applied for the post but as he did not possess the 

prescribed minimum qualification he was not called for 
per 

Interview. AsLthe rules of the icvs that the teachers 

appointed on part time basis are not entitled to any 

vacation pay. 

4. 	We have given our anxious consideration to the 

submissions made by the parties. The applicant was appoin-

ted in the year 1991 when the basic pay of the teachers 

was Rs.1400/-. Being a part time employee he was paid 75% 

of the basic pay. The pay scale of the teachers have 

undergone a revision with effect from 1.1.96. Similarly 

appointed teachers appointed in Tezpur are getting salary 

at the revised rates with effect from 1.1.96. It is highly 

discriminatory on the part of the respondents to deny 

coritd. .4 
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/ 	 the applic ant the same pay which is being paid to the 

similarly situated teachers. Denial of revision of pay 
is made 

to the applicant simply.Lon  the ground that he was a part 

time teacher and had agreed to be paid 75% of the pay in 
and s such 

1991 on the basis of a contractual appointmenthe will be 

denied revision of pay. Non revision of pay is violative 

of principles of natural justice. The respondents are 

directed to pay the applicant 75% of the basic pay at the 

revised rate of pay with effect from 1.1.96. The part 

time teachtrs who are members of the Association and who 

had approached the High Court are being allowed the salary 

for the vacation period. The respondents being an Organi-

sation of the Central Government cannot discriminate to-

wards its employees. They cannot pay at different rates 

to employees for the same work. The respondents cannot 

discriminate against the applicant and pay him differently 

than the payment being made to members of the Association. 

Similarly appointed teachers are being paid for the 

vacation period in other schools as admitted by the 

Principal, Ky, O.N.GC, Jorhat while recommending the 

applicant's representat'ion dated 17 .2 .99 for consideration 

by Assistant Commissioner, IKVS (OR). The High Court has 

already approved payment of salary during the vacation 

period. The same benefit cannot be denied to the applicant 

solely on the ground that he did not file a petition before 

the High Court. The respondents are directed to pay salary 

for the vacation period as directed by the High Court from 

the year 1992. 

The application is allowed to the extent indicated. 

There shall, however, be no order as to costs. 

D.NCHOWDHURY ) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 
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IN TH3 XM,  IAi AiL11S TJ IrIVE TRIJN 

/ 	'/2000 Q.A. No. 
riProdip Kumar Saik.ia - 	Applicant 

Kendriya Vidyalaya Sangathan -espondents. 

Si. No. Particulars Pages 

 Application ... 	1.. 10 

 Verification ... 	 11 

 Annexure A ... 	 12 

 Annexure 	B •.. 	 13- 1  

 Annexure C 15. 

 .Arinexure D ... 	 16 

Filed by 

For use in Tribunal's office. ( A.K. Roy ) 
Advocate. 

Signature 

Date 
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I 
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flf TI'NTRL ADMINI5TRATIV ThIBUNAL, 

H GUWHATI BSNCH. 	 •' ~ 
• 	

; 	 S  

(n appiication under Sec. 19 of the dministrative Tribunal 	p ' • 	
ct1985) 

For u se in Trlbnnni'g Mrfi 

I 
45 

Signature 	
S 	 - 

Date  

0. .k. No. 	 of 2000. 

BETEN. 

Shri Pirodip Kumar. Sikia, 

5/0:. Shri .Khogeswar Sálkia, 

Vilj:;&:.P,O. Bongal Gaon via Derga.on, 

District: Golaghat (,Assam) 

4ppiicant. 
AND 

Union of. India,. represented by 

the Commissioner, Kendriya 

• 	Vidyalaya Sangatban, 

18, Institutional Area, 

Saheed Jeet Singh Narg, 
• 	New Delhi. 

The .Assj stant Commi ssioner, 
Kendr.iya Vidyalâya Sangathan, 

,Guwahati. Regional Office, 

Ma ligaon, Guwahati -12. 
\ 

ThePrincipal., 	• 

Kendriya Vidyalaya',O.N.G.C., 	S 

Jnrhnf • 	

0 	 0 

Respondents. 

1 •  Particiiars of Order againstwhich. the application is made: 

Non-payment of admissible salary to the applicant as 

Per the revised pay scale with effect from 1.1.1996 

and vacation salary for summer, autumn and winter-

Vacations from 1992. 	0 

•. 2. 

-  



Jurisdict'ión of 'the fribunal: 

The applicant declares that: the subject matter .of 

• the application is within the jurisdiction of this 

Ho&ble Tribunal. 

Limitation: 

The appliant also declares that the application 

is within the limitation period as has been prescribed 

under Section 21 of the Administrative Tribunal Act, 1985. 

FACTS. OF THE CASE: 

1) 	That, the applicant was appointed as a teacher in 

Kendriya Vidyalaya, 0.N.G.C. ,Jorhat on 26.7.1991, after 

due selection on part-time basis.. Accordingly he joined 

service in the said Kendri7a Vidyalaya on thatery day-  
- 

asa part-time teacher and started discharging his duties 

with utmost sincerity, devotion and to the satifaction of 

all concerned. 	- 

That, as per the conditions' laid down in the 

Education Code for Kendriya Vidyal'aya Sangathan., the 

applicant was paId 75% of the Basic pay which was then 

Rs.1 1400/_ per month.. 	 - 

That, the Kendriya Vidyalaya Sangathan revised the 

pay sc1es of all categories of teachers and non-teaching 

staff with effect from 1.1.1996 and the scale of Es .1400-

was raised 4o Es. 5,500/- per .  mnth. Thus as per the 

rules the applicant is .  entitled' to get 75% of the revised 

pay, i.e., Rs.5,500/_ with effect from 1.1.1996. 

That, although the scale of pay in which the 'applicant 

was initially appointed, has been revised from Rs.1,400/..-pm 

• 	to Rs.5,500/P.M. with effect from 1.1.1996, the petitioner 

Is still being paid 75% of the pre-revised basic pay. 

That, the applicant having found.that the author1ties 

... 3. 
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• of the Kendriya Vidyalaya Sangathan are not taidng any 

action in this regard, the applicant suitted a repre-

sentation to the Assistant Commissioner, Kendriya Vdyalaya 

Sanga than, Guwahatl Regional Office -on 9th March, 1998, 

through proper channel, praying  him to pay the applicant 

his salary In the revised scale of pay from January,1996, 

the day on which the revised scale of pay became effective., 

- 	A copy of the applicantts represen- 

tatlondt. 9th. March, 1 98 Is annexed 

herewith and marked as Annexure A. 

vi) 	That, in this connection It may be stated here 

that anticipating termiatin from service, the petitioner 

approached this Hontble Court in Civil Rule No.517192 and 

thki 	Gauhati High Court by order dated 16.3.1992 

in .  the aforesaid Olvil Rule restrained therespondents from 

terminating the services of the applicant. Accordingly the 

a-pplIcant has been In continuous service In the said Xendriya 

Vidyalaya., O'NGC, Jorhat since his appointment on 26.7.1991. 

That, having failed to get any response.from the 

authorities on his representatIon dated 9th March, 1998, 

the applicant submitted reminders on 24th October, 1998 1  
and 9th November, 1998. Bnt unfontely even those remInders-: 

also produced no results even though on all his representa-

tions and reminders, the Principal of the Vldyalaya concerned, 

recomrnendeà his case for favourable consideration. 

That, in this connection It may also be mentioned 

that similarly situated teachers working in Kendriya Vidyalaya. 

) No.1 and .2,. Tez-pu'r are being patd, their salary In the 

/ revised scale of py with effect from 1.1.1996 whereas the 
applicant is still being paid In the pre-revised scale of pay. 

•.. 4. 
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ix).. 	Tha't', it may also be stated here that ever since 

the petitioner 	service In the said Kendriya Vidyaiaya, 

0.N.G.C., Jorhat he is being paid salary for 29 days ony and 

not .for.the whole nionth.... .' The applicant is also not being 

paid salary for summer vacation, Autumn vacation and winter 

vacation sinehe joined service. But similarly situated 

teachers throughout N.E. region are being paid vacation 

salary but the applicant is being deprived of vacation salary 

for reasons best knom to the ICVS authorities. 

x) 	That, the' Kendriya Vidyaiaya Ad-hoc Teacher s" 

Assocjation.& others approached the .Hon'ble Gauhati High 

Court in CivIl. Rule No.1526/92 assailing non-payment of 

summer vacation salary to the members of the said Association. 

The Hon'ble High Court', following the decisions of the 

Hon'ble Apex Court in atanla1-Vs-State of Haryana, r,eportd 

in AIR 1987 SC 476 - (1985) 4 8CC 43 and also deis1on 

reported in AIR 1992 SC 677 directed the KVS authorIties 

to. pay the salary from 1992 for the period of summer vacation. 

so  long they continued in service, vide order dated 10.6.93 

in the aforesaid Civil Rule.. 

S1ilaly, the Hon' ble Ga'uhati High Court in 

1.sc. case No.1022/93 in Civil Rule No.646/92, by order 

dated 25.1.94 dir ectd the respondents to pay the writ 

petitioners their salaries for the summer vacation. 

Gopies or ordérs.of the Hon'ble Gauhati 

High Court dt. .10.6 .93 in C/H 1526/92 

and orders dt,25,1.94 in Msc. case 

NO.1022/93 in C.R.646/92 are annexed 

herewith as A.nnexutes 6 andC respe'ct_ 

ively. 

0 ... 	5. 

AV 
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xl). 	That following the aforesaid decisions of the Eon'ble 

Gauhati High Court,. the Kèndriya Vidyalaya Sangathan authorities 

are paying  summer vac'tion salary to all the members of the 

Kendriya Vidyalaya Ad-hoc Te a cherst1 Association and other 

teachers, both adhoc and part-time, who approached the Hon' ble 

Gauhati High Court, regularly. But since the applicant did 

not apprach the Honvble High Court against non-payment  of 

vacation salaries, he is being deprived of it even though he 

hadbcen in continuous service since the date of joiding 

service in the said Kendriya Vidyalaya; 

xii) 	That, as the applicant also stand 6n the same footing 

he is also entitled to vacation salaries but he is not being 

paid his due vacation salary, for reasons best known to the 

authoritIes. The applicant, therefore, submitted a wrItten 

representation on 17th February, 1999 to the Principal, 

Kendriya Vidya].aya, ONGC, Jorhat praying for payment of full 

monthly salary in the revised scale of pay and also salary 

for, the vacation periods starting from 1992. The said 

representation of the applicant was duly forwarded to the 

Assistant Comssioner, Kendriya Vidyalaya Sangathan, Guwahati 

Regional Office with a strong recomrnendation for necessary 

ins1ructjos in this regard. It was also pointed out in the 

forwarding note that the Principals, K.endriya Vidyalaya No.,1 

and 2, T.ezpur are giving the same to adhoc teachers retained 

under Courtt:s orders. 

copy of the said representation dtd, 

17.2.99 is annexed herewith as 

Annexure D. 

d.ii) 	That, a.thugh, the cae of the petitioner was 

stronglyrecmended by the Principal of the Vidyalayc concerned, 

the KVS. authorities hqre not pqcsed any orders in this regard 

.. 6. 
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-: 6:-. 	 5,  
and the petitioner has been deprjved of his due salary 

for no fault of his own. The petItIoner, therefor'e, 

subthitted yet another representtjon to the Assistant 

Commi ssioner, Iendr lya Vidyalaya a ngathan, Gwahatj Regional 
Cfice on 9th April, 1999, through the Principal of the 

Vidyalayconcei'ned, who duly forwarded.. the representation.  
to the Ass.tt. Commissioner with his recommendation. 

d.v) 	That, though the representations have been submitted 

to the authorities long ago, noation whatsoever has been 

taken in the matter and the petitioner has been made to 
suffer financially for to fault of his own. 

v) 	That, it is stated that since the similarly situated 

adhoc/part_tjine teachers world.ng in Kendriya Vidyalaya No.1 
and 2 2  Tzpur. are being paid Salary In the revised scale of 

Pay and are also: being paid their vacation sa1ariesreular] 
there Is absolutely no justififcatjon for theauthorities to 

deny the applicant his due salary In the revised scale of 

pay and also vacation salary. Therefore, the applicant Is 

being unjustly and illegally, discriminated in the matter of 

payment of monthly s1ry and vacation salary. 

That, te action ofthe. respondents being highly 
discrIminatory, it Is violative of•the provisions in 
A'rticle,14 of the Constj.ttj. 	of Indj. 	 - 

.xvil 	That, It Is stated that theapplicant has been' 
In cofltjUous servjc since his initial appointment on 
26.7,1991 ithout any break and as such he is entitled to 
get vacation salary for the vacation period as per the 

decision of the Hon" ble Apex Court an.d..also Honible Gauhati 
High Court. 

iIii) . That., it is also stated that the scale of pay In 
which the applicant was initially appoInted Is no mor e in 
edstence, the sales of Pay hving been revised in 1996:. 

.•.. 	7.. 
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Therefore, there is no reason why the applicant should 

not be paid his salary according to the revised scale 

of Pay which came into being with effect from 1.1.1996. 

1Toreover, when the similarly situated part-time teachers 

working in K.endriya Vidyalaya No.1 and 2 Tezpur are being 

paid salaty in the revised scale of pay, there Is no 

3ustlficatjon whatsoever to deny the app]lcant h i s3  

legitimate salary. 

	

401 	That, it also stated that since the adhoc/part-time 

teachersjn different Kendriya Vidyalayas who are continuing 

in service on the orders of the Hont bie High Court, are 

being paid vacation salary, there can be no justification 

to deny the app]i.cant his vacation salary which is dueto 

• him sincél992. 

xv) 	That, It Is reiterated that the applicant has 

been continuing in service since his inIUa3. ippIntinent 

on 26.7.1991 without any break, though under orders from 

the Hon'bie Gauhati High Court. As such he is entitled 

to vacation salary from 1992 onwards as per the deci1oris 

of the Honliblel apex Court and Gauhati High Court, 

	

1) 	That, thé3ppiIc5fltj5l5o entitled to get his 
pay in the revised scale of pay since the scale of pay In 

which he was first appointed is no more In exLstence, the 

ca1eof pay having been revised by the authorities with 

effect from 1.1.1996. 

	

xvii) 	That, being highly aggrieved by the action of 

the re3pond.ents in denying the applicat revised Scale of 

psy as also his vacation salr, the applicant has come up 

before this Hon' bie Tribunal praying for a direction to the 

respondents tb.. py hint his due monthly salary in the revised 

Ca1e of pay and a'1s6 his vacation salary. 

•.. 8. 
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5. GROUNDS.; FOR APPEAL: 

1) For that, th,é action of the respondents in 

denying the petitioner bf his monthly salary and vacation 

salary in the revisd scale of pay which came into e.stence. 

with effect from 1.1,1996, is arbtiary, illegal and 

violative of all canons of justice. 

ii) For that, since the similarly situated adhoc/part_ 

time teaáher.s working in Kendriya Vidyalaya No.1 and 2, 

T:ezpur are teing paid their salary in the revised scale of 

pay with effect from 1.1.1996 and are being paid teir 

vacatio:n salry from 1992 1  the action of the respondents 

in depriving the applicant of the same benefit, it is 

highly discriminatory' violative of'Axti'cle 14 of the 

Constit4 .tion of India. 

1.1±) For that, when the scale of pay in which the 

applicant.was initially appointed is no more there, the. 

sc1e.of Pay having been revised by the authoritleawith' 

effect from1.1.196, there Is absolutely no justification 

In payIng the applicant in the old scale of Pay which is 

omorein existence. Therefore, the action of the respondents 

is arbitrary, malafide and without any cogent reason. 

'Iv) . or that, since the applicant has been in .cofltinos 

service since his initial appointment on 26.7.1991 2  there is 

no reson why the applIcant should be..denjed his vacation 

salary from 1992. 	hus the action of the respondents is 

violative of the decisions of the Hon'ble Apex Court and the 

Honble Gahatj High Court.  

v). For that,, in any.view of.the matter the action of 

the 'respondents indenyin.g the -Petitioner his salary in... the 

revised scale...of pay d his. vacation salary, is arbitróy, 

i1lega.'l 7 mlafide and violative of all canons of justice.' 

•.. "9. 



DETAILS OF REIISEiAUSTED: 

Thi. applicant dcares that he ha s submitted appeals/ 

rèprsenttions tb. the authorities,praylng for redressal 

..f Ms genuine grievances but no response has been received 

frOm Ithe ,  authorit1es.. .He has, therefore, no alternative 

thto approach this Ron' ble Tr;ibunal for redressa]. of 

his grievances.. 	., 

10ETBER ANY' CASE IS PENDING IN ANY CCURT OR TRIBUNAL, 
ON TIISISStJE:., 

 

• 	'The applicant further declares that he has not filed 

rnany other application or suit with regard to the matter ,  

g1'tated in this petition before any Crt or any othr 
BEnch of ,  this Tribunal, or any suit or Proceeding before 

any of th'ern. 

LIEF1S' san GilTFOR: 	 ' 

Under the facs and circumstances stated above, the 

applieant praysfor the following reliefs :- 

A .  direction to the respondents to pay the applicant 

his full monthly salary in the revised scale of pay vhlch 

caine Into e.stence with effect from 1,1.1996 and also to 

pay him, salary for the vacation period, summer, autumn and 

wInter', with effect. from.: 1992 as is' being paid to the 

im1iarly situated adhoc/part_time teachers working in other 

.Iendri.ya Vidyalayas, 

To grant him any other reliefs as' the Hontbile 

Tribunal seems 'fit and proper.. 	V.  

c). The .cost of theproceeding. 

9. INTERIM RELIEF,Th.p ANY:  

Under the facts nd circumstances the applicant 

.prys that the Honbie Tribunal may be Pleased to Pass' an 

interim order dffctIng the'espondeñt to pay the, applicant 

his full monthly salary in the revised scale of pay from the 

... 10. 
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current month onwards., 

10. DETAILS OF 

i:.1.0 No.0 0~- ,  A4772,65 Dated /c/20  for Rs50. 00. 

(iupees fifty 
) only is enclosed. 

1i.. 

I.  
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VERIF I C TlO N 

1 Shr1 Prodip Kumar Saikia, son of Shri 

Khgeswar. Sikia, aged a-bout 42 Years, permanent 

resident of village & P.O. Bongl Gaon, via Dergaon 

in the DIstrict of Golaghat, Assam, and presentiy 

staying at Jcrhat town, ad applicant inthe Instant 

app]iication, do herer verify, that the statements 

made In this application from paragraphs 1 to 7 

abôvè are true to the best of my knowledge and belief 

• 

	

	and the rest are my humble submissions before this 

Hon'ble Gribunal. 

And I sign this veriflcqtion this the 2 

sday of 	, 2000 at Guwahati. 

• 	 • - 

• 	 CIgna ure of .  Applicant. 

a 
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	 ANNEXURE A. 

To' Dated 9th March,'98. 
The ksstt. Commissioner,  

angathan, 

1aligaDn, Guwahati -781012,. 

• 	
. 

 

(Throu-,gh% thePrincipal, Kendriya Vidyalaya, ONGC, 
Jorhat 

Subject: Prayer  for allowing to draw the salary of 75% Of 
- 	•. 	 R.s.5,500/-. 

Sir,. 

With due. reapeet I. beg to state that I have been 

working here as. TGT.(S.St.) on part-time basis since 26.7 2 91 

under an interim order of the Hon'ble Gauhati High Court 

and drawing the, salary of 75% of the basic pay of Rs.1400/. 

As the basic Pay has now risen toRs.5,500/_ from 1.1.96 

declared by Vth Pay Commission, I' should be entitled to get 

the salary of 74% of the revised basià Pay of Rs.5 ,500/-

from 1.1.1996. 

II, therefore, request you to kindy look into the 

matter nd make necessary order's at your 'earliest convenience. 

1 will, remaIn ever, grateful to you. for your kind and 

sympathetic action in this regard.' 

With warm regards, 	. 

Date: 11.3.98 

lacê: Jorhat. 

Youxs faithfufl, 

'Sd/- Prodip Kr.'Saikia'., 
• Part-time TGT(S.St), 

K.1T. ONGC, Jorhat. 

Received. 

• Sd/- Illegible. 
11.3.98. 

(Seal of School) 

	

• 	
.•• 

	

• . S 	
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ANNEXORE. 

• 	• 	fltTHEGATJHATI HIGH COURT 
CThe High Court of Assaln', Nagaland, Negbaiaya, Manipur, Tripura, Mizoram 

and Arunacha1 Pradesh) . 

CIVIL APPELLA, SIDE 

.v11 Rule NO.1526/92. 

Kendriya Vidyalaya Ad-hoc Teachers' Association & ors. -Petitioners. 
- 	_Verstis - 
Union of India & ors. 	 -Respondents. 

P RE SEN P. 

Ha'BE MR JUSTICE S.NePHtJKAN 	. 

For thepetitioners: 	MrR.p; SEh, 
Mr. S.C.DUtta Roy, 
Mr. H.K.Baishya, Advocates. 

For the respondents: 	Mr. LG.Baruah, 
M. D.Goswai, 
Mr. R.Baruah, Advocates for Resp.2 to 22. 

Date: 10.6.93. 	. 	ORDER 

After hearing learned counsel for the parties the petition 

Is disposed of finally. 

The writ petition has been filed by the Kendriy-a .idya1aya -

Ad-hoc Teachers Association and the grievance of the teachers is.. 

that though they are continuing in service they have not been paid 

the salary for the summer vacation of the school. The period of 

vacation Is for 60 days.  The petitioners have claimed the salary 

for the urnmer vacation since 1992. It may be stated that the 

services of the adhoc teachers were directed not to be termInated 

by this court. 	 . 	. 

The first question that arises regarding locus st,andi. 

The petitioner being a r epr esentative body has got right to file 

the pr'esent petition in view of the various decisions of the -Apex 

Court (AIR 1993 SC 892, AIR 1981 SC 298, AIR 1982 SC 149' and 

AIR 1982, SC 1473k 	. 	 ••• 

Regarding salary for the above period Mr. H.P. Sarma 

has placed reliance on various decisions of the Apex Court including 

the.decjslon of Ratanlal -VS-State of Haryana AIR 1987 SC 478 

(1985) .4 SCC 43 and also decision reported in AIR 1992 SC 677. 

contd. ..15. 
0 

I 1 
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Mr. KI.P.Sarma, learned standing counsel for the 

Union of India is trying to distinguish R a tanlalli s  cas:e on 

the ground that the facts are different. 'According to learned 

oourisel in view of executive instruction namely Article 137 

of the Accounts Code of K.endriya Vidyalaya Sanga than the 

petitioners are nt entitled to get any salary for the above 

period. Nr.Goswami, appearing for Kendriya Vidyaiaya has also 

submitted that the authority ,  is bound by the above Executive 

Instruction and as such adhoc teachers are not entitled to get 

salary for the atove period. On the other hand, Mr.R.P.$rma, 

learned counsel for the petitioner submits that this executie 

instruction is not tenable in law, being arbitrary and violative 

of Article 14 and 16 of the Constitution and in this connection 

learned counsel has drawn attention to the above decision of 

the apex court. Mr. $arma has also placed reliance on the , other, 

decisions and it is not necessary, to refer to all the above 

decisions. 

As the writ petitioners are continuing in servIce on 

adhoc baSis, the dci ial of py for the period of summer vacation 

is arbitrary and as such the action of the respondents is not 
enable in law. 	, 	. 	.. 	. 

Accordingly petition is ac.c'eped and the respondents are 
direct.e.to  Pay the salary from 1992 for the period of summer 

vacation so long they continued in service. As the petitioners 

are on adhoc basis and advertisement has been made for regular 

appo1ntment, as stated at the bar, the dove directIon shaU 
continue so long the Petitioners continue in service.  The, payment 
shall be made within a period of 3 months from today. This orô 

shall, apply to the members of the Petitioners Association. 
The petition is disposed of. No cost.. 

S.N. Phkn, 
Judge. 

S.. 

- 



	

fli THE GAUITI. HIGH•CWRT 
	ANNEXURE C. V 

O'(THE HIGH COIJRT 
PRADESH) 

Misc.Ca.sNo;.1022/93. 
In Civil Rule No.646/92. 

Smtj. ?rabhawatj.Devj & ors. 	
..., 	 Petitioners 

Versus 
Uion of I:d1 & ors, 	•.•, 	Respondents. 

P R E S 3 N T 

TIE floN'BLE 	. JIJST10E S.K.HMCHAUDHtTRI. 

For the petitioners: 	Id.r. r.C.Khetri, 
•Smtl.S. Barthakr. 

For the respondent: 	C.G.SC. 

Date; 25.1.94  

Heard ifr. T..C.Khetri, learned counsel for the 

petitioner. None appears for the respondents. 

r.the order dated 2.4.92 passed in Civil Rule 

No.646/92 this court ordered that petitioners shall, not be 

ousted from service. Petitionerst grience is that 

although they are continuing In sevlce they are not paid 

any remuneration for the summer vacation. if the petitioners 

are continuing in service before and after the summer vacation, 

theze cannot be any rational basis for denying the saiaries 

to the petitioners for the period of sumnlervacatio.n. 

1, therefore, direct the respondents to pay the 

petitioners theIr salaries for the summer vacatjo 

The Misc came Is disposed of. 

Sd/— $:.K.Hoch ij hU j 

Judge. 

S.. 

•or 
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To 	 Date: 17th Feb.'99. 
ThePrincipal, 
Kenctriyá Vidyalaya, 
ONGC, Jorhat. 

sub; Prayer  for paying full montht  s(instead of 29 days)  and 
vOatjon periOdts  silary from 1992 onwards. 

Sir,. 

Most humbly and respectfully I. beg to state you that 

as I have been worldng in this Vidyalayacontinuous1y by 

virtue of Hon' ble Guwahati High Court stay order, I should 

get the full month' s (instead of 29 days)  and vacation period' s 

(Summer )  Autumn and Winter) salary starting from 1992 in 

conformity with some of the teachers of K.V. No.1 and M.V.Nb,2, 

Tezpur, who are also in service on the strength of Hon' ble 
stay 

High Court' sLordw and getting the salaries for the vacation 

periods from 1992. 

I, therefore, request you to ld.ndly look into the 

matter deeply and make necessary orders to pay me vacation 

periods: and full month' s salary from 1992. at an early date 

con sider lug sympathetically my pitiable eebuomic conditi on. 

I shall be most obliged for your quick and favourable 

action in this i'egard. 

With warit regards, 

Than1Lug you, 

Yours faithfully, 

te: 17,2.99. 	 Sd/-. Prdjp Kr.Saikiai, 
Placei Jorhat. 	 TGT(S.St.) Part-time, 
.Forwaded and - strongly recommended 	 JOIhOts 

totheAssistaut Coimissioner KV(GR) 
for necessaryinstructjôn to this office. 
As 	 ven hove Princi ls 

1 & Tez ur are giving tie same to candidates: 
of Adhoc teachers re a tie ue to Gourtor er 

Sd/- Illegible, 
].rinci pal, 

K.V. O.N.G.C. Jorhat. 

, . . 
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IN THE CENTRAI At)MIN IS TRAT IVE TRIBUNAL: GUWAHT I BENCH 

AT GUNkHhTI 

ORIGINAL APPLICATION NO, 182/2000 

Sri Pradip Kumar Saikia 

• ..applicant 

-Vs- 

Union of India & ore.. 

.Respondente 

The Respondent NOB. 1,2 and 3 above 

named beg to file their written statement 

as follows : 

That all the avermente and submissions made in 

the Original Application are denied by the answering 

Respondents save and eept what has been specifically 

admitted herein and what appears from the records of the 

case. 

That with regard to statements made in paragraph 

4( i) and 4( ii) of the Original Application the Respondents 

beg to state that the payments made to the Petitioner 

from the date of his appointment.that is 2,7.91 to the 

post in Kendriya Vidyalaya (hereinafter referred to in 

short as K.V.) Jorhat,waa in accordaxe with the terms 

and conditions and policies governing his appointment to. 

the post on part time basis. 

contd. • .2 
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3. 	That with regard to statements made in paragraph 

4(111) ,4(iv) 	4(v) and 4(vii) of the Original application 

the answering respondents beg to state that the avernients 

made by the Petitioner in these paragraphs are not corrt 

and misleading • The scales of only regular employees were 

changed with effsct from 1.1.96 • The payment of emolument 

of part time teacher was eeeeá consolidated one and that 

too at the rate of 79 of the pay admissible to a regular 

employee at that time. Moreover, the system of engaging 

teachers on part time basis was discontinued from the 

session 1994. Therefore the claim of the Petitioner about 

revision of scale for him w.e.f. 1.1 0 96 is not in order. 

Hence question of making any payment to him on account of 

subsequent revision of scale of pay does not arise. 

	

4. 	That with regard to statements made in paragraph 

4(vi) of the Original application the Respondents beg to 

state that the Petitioner had approached the Hon'ble 

Gauhati nigh Court in civil Rule NO.517/92 and Flon'ble High C 

Court by, its order had allowed the Petitioner to continue 

in service. ,But the petitioner had suppressed the material 

facts about his appointment to the post and his eligibility 

f9r the post. The fac t is pursuant to the judgement and 

.oder dated 13.7.93 passed by the Hon'ble Gauhati sigh 

/ 	court in w.Pe(c) No. 76/93 the Kendriya Vidyalaya sangathan 

(hereinafter referred to in short as KVs) had framed a 

scheme for regularisatiOn of services of the adhoc and 

part time teacher • The scheme so framed by the KVS was 

approved by the Hon 'bleHigh Court of Gauhati on 13. -94 

in w,PC(C) NO. 109/94. Accordingly a special advertisement 

was published in the newspaper,Ofl 6.11.94 inviting appli-

cations for adhoC/ part time teachers for regularisatiOfl 

coritd. • 93 
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of their serices. In response to the Petitioner also 

applied. On scrutiny of his application it was found 

and'noticed that the Petitioner did not possess the 

prescribed minimum essential qualification as prescribed 

in the Recru.tment Rules for the post because he was not 

in possession of minimum 45% marks at graduation level which 

is one of theessential requirements in the Recruitment 

Rules. Hence he being ineligible for the post was not 

called for interview. 

50 	That with regard to statements made in paragraph 

4(viii) of the Original application the respondents beg 

to state that the averments made by the Petitioner in this 

paragraph is not correct as no part time teacher were 

working in Kendriya Vidyalaya NO. 1 and 2 in Tezpur. 

60 	That with regard to statements made in paragraph 

in 4(ix) to 4(xiv) of the Original application the res-

pondents beg to state that the Petitioner has misguiddft  

the Hon ble Tribunal by giving strong submission and 

stating wrong facts in the Petition. As per rules of KVS 

teachers appointed on Part time basis are not entitled 

to any vacation pay. Moreover, the Petitioner while working 

as part time teacher generaU.y remained absent from his 

duties and as such he was paid emoluments as per his entitle-. 

merit. Moreover the avernents made by the Petitioner in the 

paragraphs 4(x) to 4(xiv) and 4(xvii) are not related to 

his case. 
contd.. • 4 
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7. 	That with regard to statements made in 

paragraph 4(xv) of the Original applicaticn the respon 

dents beg to state that the averments made in this paragrat 

are denied as no part time teacher is working in Kendriya 

Vidyalaya No.1 and 2 in Tezpur. 

so 	That with regard to statements made in para 

graph 4(xvi.) of this Original application the respondentá 

beg to 8tate that the action of the respondents are neither 

discriminatory nor violative of the provisions of article 

14 of the constitution of India. 

9 9  That with regard to statements made in para 

graph 4(xviii) of the Original application the respondents 

beg to state that the Petitioner was engaged as PRT On 

Part time basis @ 799 of the emoluments of the pay of the 

post. Sirce he was not a regular employee he was not eligible 

for the revision of scales of pay because part time tehers 

were not covered under this Scheme • 

That with regard to statements made in 

paragraph 4(xix) of the Original application the respon 

dents beg to state that no part time teacher is continuing 

in the service on the orders of the Hon ble Gauhati High 

Court except the petitioner. 

That with regard to statements made in paragraph 
of 

4(xx) to 4(xxi.i)/the Original application the respondent 

beg to state that the Pet-it position has already been 

submitted in the pr*eeding paragraphs. 

contd. • .5 
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12. 	That under the facts and circumstances stated 

above it is respectfully prayed that the Hon'ble Tribunal may 

be pleased to dismiss the application with cost. 

vwIcI_pi 

I Mr D.K. •Saini aged about 	years son of 

£pre8ent1y working as. the Assistant Commissioner1 

Kendriya Vidyalaya Sangathan.Guwahati. Region ,do hereby,erify 

that the statements made in paragraphs \ 1 .  

are b true to my personal knowledge,those made in. 

. s., 	 are based on legal adyice and. nonthing 

material has been concealed therefrom. 

Place : 

Date z L--)- 

/~7 ti 

SIGNATURE 
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IN THE NTN 	T1rE'  ThIBUNAL 	- 

•'VARATI'BNCH" 

O.A. No. 182 of 2000 

Shri Pradip KumarSaikia - Applicant 
"-Versus- 

Union of India & ors. 	- Respondents. 

Counter to the 'written statement 

filed by Respondent Nos. 1 1  2 & 3. 

That, the applicant abãve-named has received a øOPY 

of the written statement filed by Respondent Nos. 1,2 and 

3 in the Original Application filed by the applicant, carefully  

gone throub the statements, understood the contents and 

beg t' state the following by way of' counter to the written 

statement, 

That, save and except those submissions made in the 

written statement which have been specifically adItted by 

the appllcant- herelnafter, the applicant denies the correctne 

of the statements made in the written statement. 

•... That, with regard to the averment made In the written 
statement In paragraph 2 2 'the answerIng applicant would like 

to say that he was appointed as a pai't-time Trained Graduate 

Teacher in the .Kendriya.Vidya].aya, 3orhat on 75% bf basic 

pay of the scale which was then Rs.1 1400/ now reused to' 

Rs.5,50Q/- p.m. and as such he is entitled tO 75% of the 

basic pay which Is now In force. 	.. 	 . 

That, with regar'd to the &tatement made in para 3 of 

the written statement, the answering_applicant would say 

that as the scale of pay.  of the post against which he was 

appointed has been regised with effect from 1,1,3996, the 

appllcant Is entitled to'75% of the basic pay now In 

existenqe as per the tersof his appointment Simply because 

the authOrities of the KVS has since stopped engaging teachers 

•.• 	2. 
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on part-time basis, that does not mean that the applicant 

is not entitled to the benefit of revised scale of pay. He 

has been in continuous service In the said Kendria Vidyalayal 

though on part41me basis, and as such he cannot be denied 

the benefit of the revised scale of pay. The order of 

apolntment clearly says  that he Is entitled to 75% of the 

• 	basic pay of the scale and since the scae has been revised, 

the applicant is entitled to the benefit of the revised pay. 

The applic0nb emphatIcally denies the correctness of the 

statement that his submissions In his pplication are 

misleading. 	 •' 

That, regarding the stternent made in.para 4 of the 

written statement, the answering-appllcan't would say that 

there was no suppression of facts about his appointment to 

the post inhis petition before the Hon'ble High Court. 

With regard to the special advertisement published 

on 6.11.94, although the applicant was, eligible for being 

called for Interview, he was Illegally deprived of an 

• 	opportunity for regular selection. Th.the,successive adver- 

tisement made by the KerIya Vidyalayc 3angethan the 

essentIal qualifications required for the post ofTraIned 

Graduate Teacher were Second Class Bachelor 1 s Degree with 

• 3.Ed.(45% marks In aggregate including languages and elective  

subjects is considered equivalent). The bracketed portion 

f percentage of marks refers to Fass Graduates. Tn case of 

honours Graduate, all Second Class Graduates are elIgible 

for the.post. Moreover, as per the terms of advertisement 

in the case of Trained Graduate reacher for Social Studies, 
It Is said that candidates having honours In Geogrphy/Econ./ 

Hlstory/Pol.Sclence are eligible for the post. The applicant 

being Second Class lours Graduate in Geography, he is 

eligble for the post, but he was Illegally denied Interview. 

That, with regard to the statement at para 5 of the 

written statement, the answeringappllcant would like to sy 

.•. a 
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that the ad-hoc teachers In Tezpur K.V. N6.1 and who 

are continuing In service on the basis of Hon'ble Courtts 

orders and who were initially appointed In the pre-revised 

scale of pay,  have been given the benefit of not only the 

revised scale of pay with effect, from 1.1.1996, but ehey 

are also being Paid all vcatIon,sa1aries. But in the case 

of petitioner who was appointed as part-time teacher on 

75% of the basic pay of the soale then In vogue and now 

revised has been denledthe benefit of the revision of pay. 

• 7. 	That, with regard to the averment made In pare 6 

of the written statement, the answering-applicant would 

deny the correctness of the statement that he is,mlsleading 

the Hontbje Tribunal by giving wrong statement and wrong 

• 	 facts. The allegation Is vague and without any basis and 

hence denied. As per the decisions of the Hon 1 b].e Apex 

Court as also Nonlible Gauhati High Court, the teachers who 

• 	 had been workIng prior to vacation and continue In service 

after vacation, they are entItled tb get vacation salary. 

The applicant is denied vacation salary illegally,, arbitra-

rily and against ailcanonsof justice since he has been 

In continuous service without any break. 

Tue allegation of remaining absent from duties Is 

deried. He Was never absent without prior Intimation. In 
the middle of 1998, the applicant lost his younger brother 

who was the main bread-winer of the family and who dted 

under tragic circumstances. During that time the applicant 

had to remain absent from duty but with due IntimetInt 

the !cipal of the Vidyalaya. He was never absent without 

intImatIon. 	 • 

8 0 	That, regarding the averment made In pare 7 and 8 

of the written statement, the answering a//lioant wuld 

reiterate what he has already stated In pare 6 above. The 

41 

• 	
• 'Vt 
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applicant has been denied the benefit of the revised 

scale of pay and the vacation salary Illegally and 

arbitrrilyas the same benefits havebeen given to the 

adhoôteaohers working Inthe Kendriya Vldyalaya, ezpur 

No.]. and 2, !ho are also working on the basia of the 

orders of the Hon'bleGóurt. Thus the action of the 

respondents is discriminatory violative of the provisIns 

of ArtIcle 14 of the Constitution of India and against 

all canons of justice. 

9. 	That, with regard to the averifient made in para 9 

of the written statement, the answering petitioner would 

Say .tha;t he was appointed as a part-time teacher ofSocjal 

Studies which Is a post In the category of Trained Graduate 

Tacher and not PT as stated In the statement and on a 

pay of 75% of.th:e basic pay of the scale which was then 

Rs.1,400/-p.m. and which has since been revised. Therefore 

the old scale is no longer In eXIstence and so the applicant 

Is entitled to 75% of the basic pay of the scale whIch has 

since been revised and Is In force. In the order of appoint - 

ment It$ clearly says that the applicant Is entitled to 

75% of the basic pay of the scale. 

in this cônn ectjon It may also be stated here that  

although the applicant has been appointed as a part-time 

teacher and is paid accordingly, he, in fact has been 
ta.ng as many classes per day as a regular whletIme and 

• 	adhoc teacher takes, but he is p1d only 75% of the basic 

pay of the scale and no other allowances. Thus the petitirn er 

• 	Is denied his due remuneration for no fault of his own. 
10 	That, with regard to the statements at para 10 and 

11 of the wrItten statement, the applicant has no comments. 

11. That, the claim of the applicant for revised scale 

of pay and vacation salary Is very gGnulne.and as such the 

Hon'ble Tribunal may be pleased to Issue a direction to the 

respondents to pay him uIs due salary and vacation salary. 
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RIitCAION 

• 	 I, Phri Pradip Kumar Saikia, 5/01 ShriKhageswar SaikIa, 

aged about 42 years, applicant In O..No.182/20O0, do 

• 

	

	 hereby verify that the statements made In this counter 

to the written statement tiled by Respondent Nos.1,2 & 3 

in paragraphs ito 10 are true to my knowledge abd belief, 

and those In.paragraph 11 are my submissions before the 

Hon"ble Thibunal.. 

nd I sign this verification this the 13th day of December, 

2000 at Guwa hat I. 

Place: Guwahati. • 

Date: • 13th December,2000-. 	. 	. 

• APPLTCAN. 
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IN THE CE] 	 RIBUNAL 

— G3R 

0. AT. No • 182 of 2000 

(.t 

Ththe matter of: 
: 

Shri PradipKurnar Saikia 

-Versus — 

Union of India & others. 

AND 

In the mattr of 

An additional statement of 
• — 

	 the applicant 	bovenamed. 

0Nost Respectfully sheweth: 

• 	 1 	That, the applicant has filed àrie original 

pp1ication which has beet-i re1stered as C.A.No.182 

• of 2000 which is now pending before this Ron' ble TrIbunal. 

• In the said original application the applicant has 

assailed the action of the respondents in denying him 

his monthly sa:Jry in the revised scale of pay which 

came into being with effect from 1.1.1996 and also his 

• 

	

	 Sary for the vetjon period which Is being paid to 
other sImilarly situated teachers working in Icendriya-. 

Vidyalayas and prayed for a dIrection to the respondents 

• to pay the applicant his pay In the revised scale of pay 

and his vacation salary from 1992. 

2.0 	That, while submiting the original application th e. 
applIcant could not annex his appointment letter dated 

25.7..1991 as he could not trace out the letter. 

3• o• That, now that he has found out the appointment letter, 
he Is furnishing it with this addItIona1jstatement as 

Arinere X. 	• 	
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V E R I F I C A T I 0 N 

I, Shri Pradip Kumar Saikia, son of Shri 

Khageswar Saikia, aged about 43 years, permanent 

resident of village and P.O. BogJ Gaon via Dergaon-

in the District f Go].aghat, Assam, and presently 

staying in Jorhat town, do hereby verify that the 

statements made In this additional application from 

paragraphs 1 to 3 are true to the best of my knoz1edge 

and belief. 

Abd I sign thi.s verification this the a.3 th day 

of .April, 2001 at Guwahati. 

i'A oD Lf 
Signature of applicant. 
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Pated:  
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rofrenco to his 	cipp1ication/int9rVieW 

dated—---- 	 s 

j tap1ntment t the post 

on. p 	ipbsis subj oct to the tms and w hditions i.n.çtd 

ç 1. This offer of appointment is I r—'.----------C1aYS only 

.•'• 	 • 	• 	 • effect..from the date of joining cr till jin.ni of regular •- - r •   

	

it:r crhewiso crderded,whicheVer is eriiest. 	• 

	

.1. 	1 	
••' H2.This offer of appothtment is purely telnper;%ry and 

• c part—time bsis. 

	

• 	3. No other allowances are dm 	i isibio n additi':n tr' 
'tci' 	 - 	 • 

m%  
'.4.art—time services are terminable at an" time and 

ioen bofr the oxpiry ci (he st1pu1do(1 p"ri. ii with' ut riy not,ice 

ad WjthttassigninJanyreascn theref. 
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:'•15 Tht; offer Is • subject to his/' beiiyj declared fit 

	

•. 	 •• 	 • 	• 	 • 	• 	'• 	 • 	 S  

f r'the 1 post 1 by ii1 Surecn if necessary' 

	

JL 	ti 	6. No
•
tavollinj 'allcvjances are admissible0 

7. g l He/Sh n ot ci aim f oi~, extensicn/rou1arisatJcfl/ 

.ocnfIron/r_emp1c)yT1ent etc., 	 • 

	

j •  • 	 8. If. She/He ccp't'3 to fEer of appt'iintment cn the 

above,she shculd send her acceptance 

o the undersigned latest by 	LJ_and join this Vidyalaya 

	

• 	• ailing whicJo hffer cf appcintment 'on 

arEtim 1 b'asis Øll'be tEeated s cancelled autc.mttiC thy and no 

furth9r ccrespondence will be er)tertained frrm hi/horn 
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'-• 	
• 	 Thø, Asstt.COrnmiSsiCner, 

	

i 	Koncriya Vdyi1aya Sangathan, 	I  

Bcjinai Off ice,SILCHAR. 
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